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The Committee also recommended that the
House should sit up to 6.00 P.M. daily and
beyond 6.00 P.M. as and when necessary, for
the transaction of Government Business, from
today, the 28th July, 1988.

STATUTORY RESOLUTION APPRO-
VING CONTINUANCE OF PRESI-
DENT'S PROCLAMATION IN RELA-
TIONTO TAMIL NADU—Contd

DR. NAGEN SAIKIA: Mr. Vice-Chairman,
Sir, I am taking my stand here to oppose the
Resolution moved by the hon. Home Minister
for continuance of the President's rule in
Tamil Nadu.

This -Resolution itself is an undemocratic
resolution by the Government of democratic
country.

Sir, I am surprised to see that in words the
Members of the Congess Party criticise the
MGR Government in Tamil Nadu. I think,
this is a contradiction of his greatness because
this was the Government which conferred
upon MGR posthumously the highest award,
Bharat Ratna. But : ow they are criticising
MGR posthumously with harsh words, with
bad words. It is a contradiction of his
greatness.

It is seen that it has become customary for
the Government to extend President's rule
once proclaimed in any State. Seeking
extension of President's rule in Tamil Nadu
indicates that the Government is not consider-
ing this time as favourable for Congress (I) in
Tamil Nadu.

It is known to all how they hold elections.
We have got the experience of holding
elections by Congress (I) in Assam in 1983.
In 1983 nobody in Assam cooperated with the
Govern-, ment for holding elections, and,
therefore, the Government recruited people
from all over the country to hold the elections
there. By doing that they

[ RATYA SABHA ] Continuance of President's 256

proclamation in Tamil Nadu
actually tried to stab democracy in Assam.
But somehow or other the people of Assam
saved democracy in Assam.

It is a way, it is a means to postpone the
elections to reap the fruit in time. But the
people of Tamil Nadu, as has been expressed
by my friends of the Opposition parties, are
not going to accept Congerss(I) in Tamil Nadu
to rule the State whether the election is held
just now or after some days. But the habit of
the Government to postpone elections is not
quite a healthy one. The Government always
speaks of democracy, but in reality they want
to kill democracy for their own benefit. It is
quite against the democratic spirit, democratic
norms and democratic ethics. Therefore, I
urge upon the Government to amend the Reso-
lution to the tune of the amendments made by
Dr. Subramanian Swamy and to hold elections
at the earliest. The Government should have
the courage to face the elections, to face the
people and have the people's verdict.

With these words. 1 wurge that the
Resolution be amended and that the
popular Government should be instal
led in Tamil Nadu.

I conclude by saying that I oppose the
Resolution moved by the hon. Minister for the
continuance of the Presidential Rule in
Tamil Nadu.
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PR. (SHRIMATI) NAJMA HEPTULLA:
The Chairman is supposed to be
independent, (interruption).

SHRI SUBRAMANIAN SWAMY: If he is
not independent, he cannot comment at all.
(.interruptions). He said, he had only been to
Allahabad. Is Allahabad some foreign
country? Is it in Pakistan?

THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA): Why should you
be afraid of Allahabad? (Interruptions}
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PROF. SOURENDRA BHATTACHARIEE:
Madam, I stand to oppose the Motion put
forward by the Minister of State for Home
Affairs for the simple reason that the Leftists
are vehemently opposed to this Article 356
which authorises the Central Government to
take-over the administration of any of the
constituent States. In this particular case, when
originally the President's Rule was imposed in
order to hold the elections as early as possible,
nothing was done to hold the elections. And
6.00 pM now taking advantage of that inaction
a proposal has been put forward in the House
to (further extend: the President's rule in the
State because of the changes in the
Constitution. The reason for this proposal was
made bare by the speakers from the Congress
(I) side. Mr. Ramamurthy made it clear that
the President's rule was the Congress rule and
the people of Tamil Nadu fiad come to realise
the benefit of the Congress rule and they
are looking
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forward to the Congress rule in their State.
Another lady Member made a detailed
enumeration of the advantages accruing to the
State because of the President's rule. Her
speech actually suggested that the President's
rule should be perpetuated in Tamil Nadu.
But since the Constitution, as it is, does not
allow that, the extension for a very limited
period has been sought because everybody is
aware that in Tamil Nadu whatever may be
the development made by the President's rule,
even Mr. Rajiv Gandhi stayed there for more
than a couple of days, but they have not been
able to create any sentiment or emotion in
favour of the Congress (I) at least. In whose
favour ultimately it goes, that has to be
decided actually through the elections. There-
fore, what is urgent and what is imperative is
the holding of the elections as early as
possible.

While opposing this proposal, I am quite
aware of the compulsion of circumstances
which has come before the House at a time
when without some concrete proposals from
this House there will be a complete vacuum
in the State, which naturally is not possible. I
think it is because of that while opposing
the proposal, that Dr. Subramanian ~ Swamy

and another Member suggested 15th
September and 3lst August as the dates up to
which the President's rule  should be

extended, knowing fully well that the ruling
party won't be in a reasonable frame of mind.
They are now trying to fish in the troubled
waters of Tamil Nadu. They are trying to
destabilise the existing political
parties and trying to reap benefit out of it. And
as long as they won't be in a position to
win the elections, the President's rule may
not be lifted. An Thon. Member from
Congress (I) benches  hailing from  Tamil
Nadu made boast to say that Mr. Rajiv
Gandhi would be enough to win the
elections in Tamil Nadu. If this was the real
perception of these Members of the ruling
party then what prevented them from holding
elections? Is it
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the strike by the teachers, strike
by the Government employees or some
movement by other sections? Such movements
will always be there in  the country. I have
no doubt that in Tamil Nadu even if there
are no strikes and movements, the Congress
(I) will not be able towin the elections.
Therefore, without taking selter behind such
worthless pretexts, the Government of India
should own up that this Resolution has been
brought forth in order to enable the Congress-
I party to win the election in that State,
as has been declared by some of the defenders
of this Resolution. Let the Minister of
State  for Home  Affairs . own it up- Thank
you.

SHRI P. CHIDAMBARAM: Madam
Deputy Chairman, I would have wished to
speak in Tamil, but in deference to the latter-
day friend of the Tamils, Mr. Subramanian
Swamy, whose knowledge of Tamil, j believe,
is rather inadequate, I think I should speak in
English.

SHRI SUBRAMANIAN SWAMY: Is
your English good?

SHRI P. CHIDAMBARAM: Good
enough to make myself understood though
not good enough to make you understand.

Madam, [ was greatly touched by
Vajpayeeji's advice, but I would most humbly
submit, it is not possible for someone like
Vajpayeeji to understand what it is to be a
Tamil today in Tamil-Nadu. I do not know
how often he visit's Tamil Nadu. He charged
that I visit Tamil Nadu often. I do not hide it.
I visit Tamil Nadu; I also visit Punjab. These
are two States which are under President's
rule and, therefore, I believe that there is a
duty upon someone in the Home Ministry to
visit these two States as often as necessary, so
that we will know what is happening in these
States. We can try to help the administration;
we can ensure that the administration delivers
the goods to the people.
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I have no hesitation in agreeing with my
friend, Upendraji, Mr. Swaminathan and
several others. A good government is no
substitute for self-government. It is not our
philosophy; it is not our policy that
President's rule will do what self-govenment
will not do. In fact, each one of us has a
personal view. It is not one's personal view
which matters. What  matters is the
collective judgment which people, charged
with the duty of making that judgment,
arrive at.  On the 28th of January, on that
black day when a government which, in
my view, had usurped power was defeated
on the floor of the Legislative Assembly, it
is not the Congress Party-alone which
voted against  that Government. The DMK
voted against that Government and that is
hailed as a vote on principle. The
CPM voted against that Government and
that is hailed as a vote on principle. It wag
the Congress which had the largest number
after that party which was in power at that
time with about 64 members. If the
Congress decides to vote against that Govern-
ment which Congress believes—rightly or
wrongly—had usurped power and did not
command majority,, that is decried as a vote
which is not a vote on principle. We voted
on principle, and it is the people who will
judge the correctness or otherwise of that
decision.  Fortunately, that decision does
not have to be appoved by this House or the
other House. The performance of the
President's rule does not have to be approved in
this House or in the other House. That is a deci-
sion which rests only with the people and
people alone will ~make that decision.

I started by saying that Vajpayeeji really
does not understand; not that he cannot; but
he does not have the opportunity to
understand what it is to be a Tamil in Tamil
Nadu. After twenty years. Vajpayeeji, we
have a Government which is working. (Inter-
rttptiomsy [ am not saying that  at
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no time....(Interruptions) I did not interrupt
you, Mr. Aladi Aruna. May I expect the same
courtesy from you?,

SHRI ALADI ARUNA alias V.
ARUNACHALAM: It is not your monopoly
to give false information.

SHRI P. CHIDAMBARAM: I can give my
view as much as you can. I interrupted
Upendraji but with a purpose. I am sorry I
interrupted. But otherwise I would have had
to raise it after he concluded. I did not inter-
rupt any other speaker.

After twenty years, we have a
Government which is working in the right
direction. It is not a Congress Government.
I do not claim any credit for the Congress
Party in this regard. But inevitably, it is
seen as a reflection of the Central Govern-
ment and since the Central Government is
run by the Congress Party, it is seen as a
reflection of the Congress Party. = Whatever
good is done will naturally, to some extent,
go to the credit of the Congress Party and
whatever faults are there in the
Government will also go to the Congress Party.
I know what President's Rule is. We had
President's Rule in Tamil Nadu in 1976. That
was a year of very bad drought. There was tre-
mendous peformance. Yet I knew then and [
know now that President's Rule never
brings long-term credit to the party in power
at the Centre. It is not as though we do not know
that. It is not as though we are blind to this fact.
It is not as though we think that the longer
the rule by bureaucrats and administrators,
the greater will be the credit to the political
party in power at the Centre. We are
conscious of that. Yet, as I said, it is not m,
view, it is not his view, it is not anybody's view
which matters. What matters is the collective
judgement of those who are charged
with  the responsibility  of running the
Government in the State.

To be a Tamil in Tamil Nadu today,
Vajpayeeji, means that for the first time your
children are admitted .
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to schools and colleges without having to pay a
bribe. I can show you letters which parents have
written saying 'If you are holding elections,
please hold the elections after July, after the
admission season is over. To be a Tamil in
Tamil Nadu today is to get your anti-poverty
programmes off the ground and get some
implementation done. I still recall that in early
1987, after I tourer several districts in Tamil
Nadu including my own, which had been badly
affected, I called on the then Chief Minister, the
late Shri M. G. Ramachandran. After speaking at
great length about various things, I told him
'"There is one important thing which you have to
do'. I told him 'Every year, the drought relief
measures commenced only in the month of July
or August; you cannot do that this year; please
issue instructions that the drought relief
measures should commence in February to
March so that the impact will be felt in April and
May when the worst period of drought will hit
Tamil Nadu'. I must say to his credit that he
called his PA. In his own way, he made his PA
call one of his officers and conveyed to him that
the drought relief measures must start in Febru-
ary or March. But last year, perhaps, , because
he was very ill, perhaps, because he was not able
to move or he was not able to talk or he was not
able to discuss, we went through a bad period of
drought while the administration simply did not
rise to the occasion to meet the immediate needs
of the people.

Today, after we decided the Plan allocation
for this year at Rs. 1,457 crores, which is 16.5
per cent more than that of last year, work has
started on the 15th April and I know, in my
district and in the neighbouring districts,
much of the work is already over. For
example, under the Indira Housing Scheme,
group housing scheme for the Harijans, much
of the target is already complete. In fact, my
fear, my apprehension, is that all the money
for the anti poverty programmes will be spent
by the month
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of November-December and there may not be
any activity iff January, February and March
which are the last three months of the
financial year.

To be a Tamil in Tamil Nadu today is to be
able to get your grievances redressed. It is not
as though all grievances are redressed. But the
machinery is working today. To be a Tamil in
Tamil Nadu today is to get your small
demands, which have been pending for years,
met. I shall give you an example. One of the
towns in my constituency is connected to
another town in my constitutency. There is a
bridge whose life was 40 to 50 years. The
bridge was built in 1920 or 1930s. The Hife of
the bridge was over. It takes a heavy load of
traffic. The file had been moving up and down
for the last 20 years and, I am not exaggerating,
that file was cleared by the Governor, that is
one of the 3000 odd files that were cleared. I
am not apportioning blame. My friends, Mr.
Aladi Aruna and Mr. Swaminathan, should not
think that I am apportioning blame. What hap-
pened is, good government followed by a very
long and bad phase. Today, attfr 20 years the
Tamil Nadu people are taking stock of what
happened and they are preparing for the next
government which will have to come, whether
we wish it or not. It is a constitutional
obligation, it has to come soon. As I said again,
it is not the personal view of 'A' or B' which
matters, it is a collective judgement to which I
will come a little later. So, Vajpayeeji, bear
with me. I think-I know my people, I think I
know the people of Tamil Nadu. I travel around
I address people, I speak to people. Today the
people of Tamil Nadu are not mentally ready
for an-election. The people of Tamil Nadu
today want consolidation, the people of Tamil -
Nadu today want stability, the pepole of Tamil
Nadu today want the administration to be put
back on the rails before elections can be held.
It is true I spoke in major meeting in
Trichy. I spoke in  Trichy that
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elections will come any day after 56 days
which was the time lor electoral rolls. Let me
take the House into confidence, Madam. When
Mr. Siddhu was appointed Adviser, the
advisers and officers came and we insisted that
they go through the revision very quickly. If
you will consult the Election Commission,
they will tell you that the Government of India
put pressure on the Election Commission to
complete the revision of the electoral rolls
quickly and the electoral rolls were to be
completed by 56 days. I spoke and I said that
the elections are likely to come any time after
that date. In fact, I would have been happy if
the elections had come. On the 28th January,
even when the Legislative Assembly of Tamil
Nadu had been dead-locked, at 12 noon Mr. K.
N. Singh, General Secretary AICC, was the
first person speaking for a major political
party to demand that the Tamil Nadu
Legislative Assembly should be dissolved and
elections should be held immediately. Again,
breaking with precedent, when we imposed
President's pile, an announcement was made
adding a statement that we want elections to
be held as soon as possible. In fact, none
would have been happier than I and the
Congress Party and Government of India if
elections had been held within the first period
of six months, if elections had been held in
May or June as soon as electoral rolls were
ready. But then what happened? What
happened is, the Tamil Nadu Elementary
School Teachers Federation organised a token
fast in front of Taluk officers, held rallies and
demonstrations "from the 1st of May to the 7th
of May. JACTTEA, the Joint Action
Commitee, attempted to picket eollec-tprates
and the Secretariat from 2nd May to 6th May.
The Tamil Nadu Elementary School Teachers
Federation organised similar picketing of
collec-torates from the 9th of May to the 13th
of May. In this agitation 25,403 teachers of the
Federation, 12346 tea-ders and 6016
Employees belonging* to JACTTEA were
arrested and later
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released. The Federation resorted to a stay—in
strike of teacher; from the 2nd of June to the
15th of June and called for an indefinite strike
from the 16th of June. This is what happened
in May and June. A Committee of Secretaries
was appointed by the Govternor consis<ting of
Finance Secretary, secretary (personnel and
Administrative  Reforms) and  Secretary
(Education), to hold talks with the employees'
associations. They held three rounds' of talks
in May and June 1988. These were not
successful. Subsequently the Chief Secretary
held discussions with all associations on 16th
of June and again on the 19th of June. Based
on these discussions, an interim relief of Rs.
70 and a decision to set up the Pay Com-
mission were announced on the 19th of June.
Two unions which we believe have the largest
following—the  Tamil-nadu  Government
Officers Union and the Tamilnadu Elementary
School Teachers Federation"— accepted the
offer and agreed not to go on strike. Later on,
perhaps due to other compulsions—and I am
not attributing motives—one of them went
back on their word and joined the strike on 4th
July, 1988. The Governor and his Advisors are
experienced administrators. Dr. Alexander, M.
Ramakrishna.  Dr. Sidhu  and  Mr.
Padmanabhan are very senior administrators
and I do not think anyone here or elsewhere
has said anything about them, about their
independence, about their reputation as
administrators, about their honesty. They
collectively took a decision roundabout 20th of
June that it was not possible to hold elections
because the crucial date for taking that
decision was 20th June. They t'ook a decision
after seeing what happened in May-June, that
it is not nossible to hold elections and they
have been in correspondence with the Govern-
ment, they have been in touch with us and
finally the Governor sent his report saying that
in view of these events, in view of these
happenings, it is not possible to hold elections
in Tamilnadu before 30th of July, 1988.
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That is why we have come before this august
House asking for continuance of President's
rule.

As | said, one has to trust the collective
judgement of those who have been charged
with the duty of making that decision. They
have come to a decision, the Government has
accepted their judgement, the Government has
advised the President and the President hag
been pleased to accept it and we are coming
forward with this Resolution to continue
President's rule.

Mr. Subramanian Swamy and I think Mr.
Maran made a point "why should you extend
it by six months"? I agree that we need not
extend it by six months. But the Constitution
obliges that if President'? rule is continued, it
shall continue for six months unless earlier
revoked. There is no other way in which this
Resolution can be framed.

SHRI SUBRAMANIAN SWAMY: You
announce the date of the election.

SHRI P. CHIDAMBARAM: Therefore your
amendment is out of order. The only way in
which this Resolu-. tion can be framed is to ask
for the continuance of President's rule for a
period of six months and when the persons who
are charged with the duty of taking the decision
take the decision' to hold the election, certainly
if it falls within Six months, anfl 1 believe it
will, we will come before this House asking for
revocation of the Proclamation. But I have to
follow article 356(4). I cannot bring a
Resolution contrary to the terms of article
356(4). This then is the background.

lam, th, debate has covered . -much wider
ground. We have heard "political" speeches, w»
have heard "economic" speeches. I believe the
"economics" hich he narrated is what is
described' in a country which he is-more
familiar with, as voodoo economics. I do not
wish to dwell at great length on the political
situation or on
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the economic situation of Tamilnadu. But I
have to answer some of the points which have
been made because this is a matter of great
importance and concern to the people of
Tamilnadu.

Madam, let me first touch upon the political
situation. The teachers went on strike, the
Government servants went on strike.
Fortunately,. all that I have said, all that the
President of the Tamil Nadu Congres,
Committee, Mr. Moopnar, has said is in print
and no paper ha; misquoted us, not even
papers which are not usually friendly to us.
From day one, we said we understand the
gravity of your Problem, we know why you
Find yourself i, such , situation, but the
Governor says and the budget speech says that
we have a deficit of Rs. 327 crores and an
interim relief of Rs. 70 will add to the deficit
by another Rs. 30 crores. There is no way in
which a non-representative government can
levy taxe; and therefore the resolution of this
problem would have to await the constitution
of a Pay Commission and a decision by a
popular government. Now I ask Vaj-payeeji, |
ask honourable Members belonging to all
parties, was this a fair and balanced approach
by the Governor or not? Let us, for a moment,
keep political motives out of this Let us ask
ourselves, i it a fair and balanced approach of
the Governor or not? He offered interim relief,
he offered to set up a Pay Commission, he
offered to refer the question of parity to the
Pay Commission, he offered to refer the
question of bonus to the Pay Commission, and
he said "I would like to give you more but I
have no money. My deficit is now Rs. 407
crores. [ will appoint a Pay Commission
and let the Pay Commission give its report,
and a popular Government will take a
decision."

Madam, a lot of debate was there. I am sure,
anything that I say will only sPark off a
controversy, but facts cannot be denied. What
are the facts? There wa, an agitation in 1973. 1
can.
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quote what the then Chief Minister said in
the Legislative Assembly. I can quote what
the then Education Minister said in the
Legislative Assembly. It just so happens that
the then Chief Minister and the then
Education Minister are in different parties
today. So, I will not only raise the
hackles of one party but I will raise the hackles
of two parties if I quote them. Butthe point
is, eight instalments of dearnes, allowance
were denied to  Government servants and
that has  accounted for this  gap of about
Rs. 400 to 500 between the  State
Government employees and Central
Government employees. But  this s
accumulated injustice. This injustice did
not come with Governor  Alexander and
it would not go with Governor Alexander. This
injustice can be cured only by appointing a
Pay  Commission which will make a report. I
can give you the dates on which the previous
Pay Commissions were appointed. For the
first time we have stipulated the date by which
the Pay Commission shall  give its report—a
period of nine months—and, as Minister  of
Personnel in the Government of India, I have
said, "Just as we took only 66 days to
take a decision on the recommendations of
the Fourth Pay Commission, without any
general strike, without any general agitation. I
promise the  Government servants of Tamil
Nadu, Government of India will ensure  and
fill persuade, whichever Government of India
willlensure and will persuade, whichever
Government ig there on that day, to take a

decision within a period of two
months on the Pay Commission's report."
This  should have  settled the matter.
Unfortunately. it did not Settle the
matter. [ can only blame my inadequate
persuasive  powers, I can only blame  Shri

Moopanar's inadequate persuasive powers. But
our persuasive powers. But our persuasive
powers were pitted against the per-sivsiv«
oowers of certain others -who were
persuading people to con-
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tinue the strike. While we persuading people
to continue the strike. While we were
persuading the people to come back so that
the Administration is not dislocated, so that
people do not surfer, there were others who
were persuading people to continue the
strike.

Madam, in the lexicon of Tamil | politics, in
1973 a new phrase was coined. Th, Tamil phrase
was Irumbu Karam—Iron Hand People of Tamil
Nadu know who coined that phrase, who used
that phrase and ' when that phrase was used. In
1973, teachers were asked to submit, in writing,
an apology for making a demand and going on
strike and only after they signed the apology
letter were they released from jail and taken back
to work. The Governor has done no such thing.
The Governor has acted fairly.

Vajpayeeji, before you join others in
condemning President's rule and
continuance  of President's  rule, I would

most humbly urge you, come with me to
Tamil Nadu. Let us go together, let us
address the same... (Interruptions). 1 say
this  because fortunately his party doe, not
have a stake in Tamil Nadu, so that he can take
on unbiased view of Tamil Nadu. I  shall
greatly  welcome Upendraji also: His party
has no stake anywhere except in one State. You
come with me. let us travel round and let. us
speak to the people. You address the people in
English and I will translate you in Tamil. Let us
talk to the people and see the  response. 1|
promise  you, Vajpayeeji, today it is not
to my linking. I believe In self-
Government. I think self-Government i<, .y
day better 'than good Government. We believe
in self-Govrnment.  But i promise you, you
begin your speech, and when you praise
President's rule you will get your first round of
applause. That is the situation today. I can't
help it. That is the kind of accumulated
injustices of the last 20 years.

Mr. Subramanian Swamy recited a number
of statistics. Well, I am grateful to him for the
figures he gave. But statistics  can always
be selectively
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used. In 1956 to 1961 the per capita Plan
expenditure in Tamil Nadu—we are talking
about the Kamaraj rule, the Kamaraj
period now—the per

capita Plan outlay in Tamil Nadu....
(J?iterrupflions) ...

Wait a minute. I am coming to that. You
missed the Plan. I am not going to miss any
one.

It was Rs. 57 as against the all-India
average of Rs. 51. In 1961 to 1966 it was Rs.
98 as against the all-India average of Rs. 92.
Tamil N,adu at that time moved up, not \o the
foutrh place as has been popularly said, but it
was between 6th and 9th if you tak. the
various heads— you cannot take a weighted
average in these matters—under various para-
meters. Other States were far backward.
Obviously, therefore; the Plan outlays in other
States were increased to bring them up.

In the Fourth, Fifth and Sixth Plans, Tamil
Nadu's per capita outlay was marginally
lower than the all-India average. This is the
figure you cited. I have no quarrel with that
figure. I accept that figure.

But in the Seventh Plan, from 1985 to
1990.,...

SHRI SUBRAMANIAN SWAMY: We
will have to see when reappraisal comes.

SHRI P. CHIDAMBARAM: We can see
that. This is the fourth year of that Plan. We
already have <the figures.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: During the British period
the Madras State's figure would be very
higher than that of Calcutta and other States.
Can you compare with that figure?,

SHRI P. CHIDMBARAM: Tamil Nadu's
per capita Plan outlay so far is Rs. 1,063 as
against the all-India average of Rs. 1,026.
That is the per capita Plan outlay. In the
fourth year of the Plan the outlay is Rs.
1,457
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crores which is 16.5 per cent increase over the
last year's Plan outlay, Rs. 1,250 crores. The
Annual Plan provides lor an outlay of Rs. 502
crores lor the power sector, Rs. 136 crores lor
agriculture and allied sevices, Rs. 247 crores
lor water supply, housing and urban
development, Rs. 118 crores lor social welfare
and nutrition. Rs. 84 crores lor transport and
communication and Rs. 69 crores for industry
and minerals. I can go, head by head, and tell
you the increase under each head. The point
is, Tamil Nadu is not being starved of any
Central funds, Tamil Nadu is not being treated
differently.

Yet, what is the situation of the Tamil
Nadu economy in the last two decades? The
last two decades have been a period of
disappointing performance for the economy
as a whole. There i a rate of growth—I am
sure Subramanian Swamyji will understand
this better than I do—in the State domestic
product. It is 2 per cent per annum which is
below the all-India average. The agriculture
sector has stagnated with a growth of only 11
per cent between 1970-71 and 1984-85. The
manufacturing sector shows an uninspiring
and in fact decelerating trend. The strong
industrial base built up in the 50's and 60's has
been allowed to wither with neither the
traditional industries like textiles and
engineering sustaining their growth nor the
sun-rise industries, for example, chemicals
and electronics making, a strong entry. The
only impressive growth has been in the public
administration sector. This is on account of
increasing Government staff both for general
administration and for implementing populist
programmes. The primary beneficiaries have
been the employees.

SHRI SUBRAMANIA®- SWAMY: Do
you mind one interruption? You have quoted
the figures of the growth rates of the 20
vears, you are talking of the last 20 years. It
is well known— if you had learnt Economics
at Har-ward or anywhere else... .
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SHRI P. CHIDAMBARAM; Madam, he
was trying to teach me. but 1 could not learn
anything.

SHRI SUBRAMANIAN SWAMY:
Whatever it is. Anybody knowing a little bit
of Economics, would know that the gowth
rate in any period is due to the investments
made in the period before that. There is a
gestation lag. Because you stopped funds in
the time the Congress was in power that is
why in the 20 years the situation was much
worse.

SHRI P CHIDAMBARAM; Madam, I am
sure, nobody is wiser after Mr. Swamy's
intervention. He is trying to teach Economics
to others as he tried to teach me, I did not
learn anything from him, and I am sure
nobody has learnt anything today either.

SHR1 V. NARAYANASAMY: Sir, he is
very poor in Economics. I can teach him.

SHRI P. CHIDAMBARAM; The Central
Statistical Organisation has been publishing
comparable estimates on per-capita SDP of
the States in India since 1960s and the series
is available upto 1975—380 at current prices.
A scrutiny of this -lata, which is the most
reliable one available for the purpose, reveals
distinct evidence of slippage, Throughout the
60s the per-capita SDP of Tamil Nadu was
above the All-India average when Kamaraj
and the Congress Government were there. It
ranked amorig the fifteen major States, that is,
the States with the population of ten million
or more, varying cetween six and eight. In the
early 60s, the per-capita State Domestic
Product (SDP) of Tamil Nadu was around 85
per cent

. of the State with the highest per-capita SDP.
In con”-ast, in the decade between 1970 and
1980—1970" 1980 are crucial dates which
anyone

. familiar with Tamil Nadu's political history

will understand—Tamil Nadu's per capita

SDP exceeded the AU-India average and that

too marginally in only three years. Its rank
among the
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fifteen majo, States slipped to between seven
and nine. And towards the end of the decade,
the end of 1980, the proportion of per-~apita
SDP in Tamil Nadu to that of the State which
had the highest per-capita SDP fell from 85
per cent to 50 per cent. In most years Tamil
Nadu ranked below Gujarat, Haryana.
Karnataka, Kerala, Maharashtra Punjab and
West Bengal and ranked above only Andhra
Pradesh, Assam, Bihar, Madhya Pradesh,
Orissa; Rajasthan and Uttar Pradesh. One way
to describe it would be to say that Tamil Nadu
was a leading State among the back-benchers.
This is an analysis by one who was held in
high-esteem by the Government of that day;
one who held the post of Finance Secretary
during that Government.

Madam, I could go on. The per-capita rural
income in Tamil Nadu is Rs. 578. I,
Karnataka, it is Rs. 1,074 and in Andhr,
Pradesh It is Rs. 1,093. I wish the two States
well, 1 wish Tamil Nadu also well. I want
Tamil Nadu to come up. Tamil Nadu's per
capita taxation is the highest in India. The
poverty proportion in Tamil Nadu is about 45
to 47 per cent. According to MGR's cwn
statement in 1983, 180 lakhg of people were
below the poverty line. My estimate from
other figures, is that it is close to 225 lakhs i.e.
2.25 crore. Tamil Nadu's share of the labour
force is 8.6 per cent. Tamil Nadu's share of
the registered unemployed is about 16.4 per
cerlt So, Tamil Nadu has slipped in the last 20
years. There is no getting away from that fact.
There had been periods of good
administration, but the long-term trend is one
of slippage and decline. People understand
that. People understand that because their sons
do not have jobs-, their daughters do not have
jobs.

SHRI V. GOPALSAMY; What about the
other States?

SHRr ALADI ARUNA alias V.
ARUNACHALAM; What about the history
of Uttar Pradesh? What about
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the income of the people in Uttar Pradesh?
What about the people who are below the
poverty line there? It is the State which is
producing prime Ministers for the last forty
years. (.Interruptions)

SHRI P. CHIDAMBARAM; This is 'whet
is called cognitive dissonance. You don't
want to face reality. Mr. Subramanian
Swamy started by saying that the Governor's
report is unreal, j think most gf the speeches
made en the other side were unreal. What is
unreal? The reality of Tamil Nadu's pervasive
poverty? The high poverty proportion? High
unemployment?

SHRI G. SWAMINATHAN; Comparison
ig very unfair. I would say between 1947 and
now there are many countries which got
independence and if we compare them to
India, they are far better off. Suppose I start
comparing other countries with India under
the Congress rule during the last so many
years. It would look very awkward. Compar,
Japan compare other countries and how had
we have become under the Congress rule.
Suppos. | begin comparing other countries
and compare your administration with theirs
for so many years, then how do you react?
{Interruptions) -

SHR! V. NARAYANASAMY; What
about the three years of b ck Janata rule?

SHR1 P. CHIDAMBARAM; Madam, I
have no doubt in my mind that such
comparisons will be made and ought to be
made. In fact, T would expect the national
Opposition parties to make such a
comparison, to mount such a campaign and
go to the people and when such a national
Opposition party is formed, in his long
excursion, Mr Swaminathan can join that
party also.

SHRI G. SWAMINATHAN: I
am very sorry. I wanted to
convey  an information here
which may be permitted  to
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me because this was raised by another
Member also and by Mr. Chidambaram
himself That i* a wrong statement. I have
never changed parties. I had been in
Swatantra party till Rajaji's death.  When
Rajaji died I changed to Congress and after
Congress I came to AIADMK party. The only
party I change'd was afte, Raja-ji's death,
every party, every person from Swatantra
party came to the other party. That was the
only case. When he said t'hat I have changed
parties, this is unfair of him. When Mr
Chidambaram was denied Congress party
ticket to contest the elections h, went away
from Congress. He accused Mrs. Gandhi.
Now he speaks for Mrs. Gandhi
(Interruptions)

SHRI P. CHIDAMBARAM,; r apologise to
Mr. Swaminathan for calling it a long
excursion. It is a short excursion . .
(Interruptions). . . Let nip continue. Therefore
Madam, today the Government is bringing
back stability. bringing back some kind of
order, bringing back some kind of discipline,
bringing back som, kind of direction to
administration there. One majo, problem,
I'believe, has been settled. The teachers and
Government servants' agitation has been
settled to the satisfaction of the Unions. A pay
Commission has been appointed. Th, Pay
Commission is expected to submit its report.
But there ig another problem, Vanniyar
agitation. Again my friends from States in th,
North m&y not quite know the intensity of
feelings that has been developed in Tamil
Nadu over reservation and the denial of
legitimate rights to the most backward people
Obviously, it is not possible for me to spend
too much time on dealing with it. But let me
say a few things. Madam reservation for
backwrd classes is a policy of the Congress
party and, in fact, it is to implement that
policy, the Constitution was first amended. It
was interpreted in one of th, earlier cases that
you can make reservations only for Scheduled
Castes and Scheduled Tribes. There is a long
history starting from what
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is known as a communal G.O. in Tamil Nadu.
We have provided reservation to  backward
classes, It was challenged. Itwas 'struck
down, I believe, by the  High Court and
the Supreme Court. I am not going into the
details. Then, we  brought reservation to
socially and educationally backward classes of
people. The Van-niyars are extremely
backward  people. If Mr. Vajpayee will
accept my invitation to travel in Tamil Nadu
we will first go to the districts which  are
populate” by Vanniyars. They are
extremely backward people. The, are
agricultural labourers. They are artisans.
They live side by side with Harijans. This
is an important point. They live side by side "™
Harijans in the same villages. They work en
the same farms. They work for the same
land-owning  classes and  their economic
level and social levei are not much  higher
than that of  the Harijans. in fact, there
was  some community in Tamil Nadu which
was characterised as criminal tribes. There is
one community in my constituency where
because that community ~ was branded as a
criminal tribe, named persons from certain
villages were required to sleep in the police
stations during the night. The Nadars
of Kamaraj district and Tirunelveli district
were treated as badly as Scheduled
Castes and Scheduled Tribes, more or less
like untouchables. In the last 70 or 80 years
the Nadar community because of its
commercial enterprise has come upin life.
The point is that this community  which
essentially lives offthe landis in extreme
poverty, extreme destitution and in
numerically very large and it has no,, found a
sense of identity. I am not saying an identity
with  one caste or community is good. But
they have now found a sense of identity and

they have rebelled  against the system.
Again it is not the fault of this party or that
party only. But wben reservation was

introduced in Tamil Nadu, this reservation
was stepped up from time to time and
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finally, Shri M. G. Ramachandran tried to
introduce an  economic criterion. There is an
economic criterion in Kerala today.  There is
an economic criterion in Karnataka today.
Shri M. G. Ramachandran introduced an
economic criterion. But then there were
protests from certain parties and the matter as
litigated in court and finally he gave up the
economic criterion and went back to
reservation without any economic  criterion.
He raised the reservation  for backward
classes to 50 per cent Today, in Tamil Nadu,
there is 18 per cent reservation for scheduled
castes and 50 per cent fcr backward classes.
But who  gets the benefit' of this
reservation? The top layer of certain
backward classes have taken the benefit of this
reservation and the Vanniyars rebelled 1
travelled in the districts with my colleague Mr.
Ramamurthy, ispoke in centres which were
the hottest spots of the  agitation, = where
firing had taken place, where rioting had
taken place. I told them that "rioting in
streets and cutting down trees is not going to
solve your problem. Your problem is a
genuine  problem.  Just as we understand
that backward communities have a certain kind
of grievances which are different from Sche-
duled castes and Scheduled tribes, Sir, the
Congress Party. the State Government, the
Central Government understands that the most
backward  communities have genuine
problems vis-a-vis the other backward commu-
nities. This has to be settled by talks, by
negotiations and by understanding their
problems. Unfortunately ~ what has queered
the pitch iy something which did not come
out in the debate. What has queered the pitch
is  that the Vanniyar Sangam has openly pro-
claimed its its relentless opposition to
one political  party in Tamil Nadu. That
may be right, that may  be wrong, but
that is a fact. The Vanniyar Sangam has said
that whatever it does or does not do, it has set
its face against one political party in ~ Tamil
Nadu. This has led to clashes in some places.
This had led to exacerbation of
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feelings between the Harijans and the

Vanniyars. We cannot play with fire.
Somebody quoted the example of
Assam. Yes, we live and learn in

Assam, in retrospect, it was a mistake to have
held elections at that  time because there
was  widespread  violence at that  time.
We cannot take that kind of risk in Tamil
Nadu, We are trying to restore balance and
stability and some direction to the ad-
ministration. Do we put all  that  in peril
for the sake of seme electoral gains? We
have to sort it out. Whether we will sort it out,
I cannot say, This is for the Governor to
see. He has got a good team of advisers. He
has got a good team of officers and I am sure,
they will find a. way as soon as possible, [
hope, they would be able to find a way in
which the feelings of Vanniyars are assuaged
their genuine grievances are noted, certain
modalities are worked out—the final decision
will always" have fo be by a popular
Government—but some kind of solace and
relief should be granted to the
Vanniyars. We can do it in many ways.
Mr. Ramamurthy =~ mentioned about the
appointments. Yes, it is a matter of
immediate concernto me and I want
to assure the Vanniyars and the people of
Tamil jjadu that in appointments which" are
made to high offices in Tamil Nadu, we shall
take into account the fact that Vanniyars are
under-represented and we will try to find a
way in which some of their grievances in that
matter can be solved. Madam it will take
some time for them to sort it out and when
they sort it out, that will also be behind us
and then we can hold elections.

Madam, a question was asked, who is
opposing elections? It is a very good question.
I went through my record to see who is
opposing elections, I found that nobody in the
Congress Party is on record in Tamil Nadu as
having pleaded for postponement of elections.
Nobody has spoken. (Interruptions). But I can
name some very eminent leaders of Tamil
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Nadu belonging to other parties who have
spoken publicly in favour of postponing
elections. If names are to be said I will giv,
them.

SHRI MURASOLI
Please name them.

MARAN; Yes.

SHRI P. CHIDAMBARAM; Mr. S.
Ramachandran has spokes...

SHRI MURASOLI MARAN; At your
instance.  (Interruptions)

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: You have asked them. Mr.
Ramachandran and Mr. Tirunavuk-karasu are
stooges of your party now. They are
advocating your causes. (Interruptions).

SHRI P. CHIDAMBARAM; Mr.
Ramachandran who was a dear and good
friend of Mr. Aladi Aruna for th, last nine or
ten years who was again a good friend of Mr.
Maran for 20 years, has spoken so. And I do
not want to attribute motives to Mr.
Ramachandran. Mr. Sivaji Ganesan. You
cannot call him our stooge. He has said that
we should not hold elections today, I have got
his speech. I know where he made his speech
and what he said. Mr. Sivaji Ganesan has said
so0. In fact, madam, in a lighter vein I think it
will be unfair to hold elections now when one
of the leaders of a party is convalescing in
America and one of them is convalescing in
India. In fact I think we are doing a good turn
to them by postponing elections. Another
leader of a major party has again welcomed
this postponement because it would give him
an opportunity to script and write the screen-
play for five films. What ar, they complaining
about? None of them is aggrieved. Each one
of them is either convalescing or is busy
writing scripts and screenplays. I think they
should do their jobs and the Governor will
do> his job. Each one of them should look
after his work. Th, Governor and his Advisers
will look after their work and bring back
stability and direction to th© State
administration.
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Madam, a mention was made about
political corruption. ~We do not have to go
back, to remote history or recent history.
The Governor is trying to  take a number of
steps to cleanse the administration of corrupt
elements. He  hasalready taken some
hard decisions. I sincerely hope that when
he continues his drive against corruption, it
will not bring out many skeletons from the
cupboard. But if some skeletons are brought
out of the cupboard, I am afraid, those who put
the skeletons 'ther, will have to  take their
share of responsibility and ~ blame. On one
thing I think there has been a certain amount
of remiss. In respect of the incidents on
January 23 in the Assembly a case has been
registered. I am afraid the investigation of
that case  has been tardy. I have requested
the Chief Secretary to ensure that the
investigation of that case is speeded up and
those who entered the Legislative Assembly
and indulged in the worst form of violence
inside the Chamber—not Members of the

House but people from outside—should
be brought to book.

SHRI. ALADI ARUNA alias V. ARU-
NACHALAM: {Interruptions)

SHRI THINDIVANAM K. RAMA-
MURTHY;*

SHRI ALADI ARUNA alias V. ARU-
NACHALAM:*

THE DEPUTY CHAIRMAN,; Order,

Please. Please sit down.  Sit down

.everybody.  These will not go on re
cord.

SHRI P. CHIDAMBARAM; Therefore.
Madam this ... (Interruptions)

SHRI ALADI ARUNA alias V. ARU-
NACHALAM;*

THE DEPUTY CHAIRMAN; Nobody is
allowed. Now stop it. Stop it. It is not going
on record.

SHRI P. CHIDAMBARAM; It is not
going on record. That is the only way to save
Mr. Aladi Aruna. (Interruptions)
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THE DEPUTY CHAIRMAN; This is not
your Tamil Nad, Assembly, Please. ions)

SHRI ALADI ARUNA alias V. ARU-
NACHALAM;*

SHRI P. CHIDAMBARAM: Those who
were not Members of the Legislative As-
sembly but who had entered th, Assembly and
indulged in violence and injured MLAs
belonging to whatever party have to be
brought to book. We cannot allow a decision
in the Legislative Assembly of any State to be
determined by violence brought into the
Chamber by outsiders. 1 am sure everybody
agrees with this and we will take action. We
will prosecute them. Finally a mention was .
made about cooperative elections. Again,
one's views can differ on this. I only want to
repeat; Yesterday the Home Minister made a
statement in the Lok Sabha that he would
speak to the Governor in this behalf and
advise him to take a suitable decision. Th,
Governor has since communicated that he is
looking into the complaints which have been
made and he will take a suitable decision. But,
as I said, these are peripheral matters. What is
important is to bring back stability and
direction to the administration of the State,
That is being done by Governor Alexander
and I think it is unfair to denigrate the whole
administration or attribute motives to them. In
conclusion let me say what the opposition has
said. They have said w, have no future; they
have said the Congress will never win; they
have said the Congress can never come back
to power. What are they worried about? We
will not come back to power. If so fine. People
have kept us out of power for twenty years.
But we have continued as a political party. We
have not disintegrated in Tamil Nadu. Within
fifteen days of the passing away of Shri M. G.
Ramachandran whom I hold in high esteem,
his party began to disintegrate. It is not the
Congress Party's fault. If the disintegration of
the Dravidian parties is an inevitable historical
process, it is not the fault of the Congress.. .

*Not recorded.
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SHRI ALADI ARUNA alias V. ARU-
NACHALAM; All these are splinter groups,
of Congress. They are the offspring of
Congress...

SHRI P. CHIDAMBARAM; The Congress
Party in Tamil Nadu was in  power for twenty
years, was out of power for twenty years.
During these forty years it has conducted itself
with dignity. ~ We have not tried to foment
any agitation; we have not tried to foment any
communal trouble. We have accepted the
fact that people have not voted us to power.
One honourable Member from West Bengal— I
am sorry, I am unable to recall his i—said, you
were defeated  three times in West Bengal,
you have no right to speak. If that principle
applies Shri Murasoli Maran and Shri
Gopalsamy cannot speak either. The point is
not that. The point is today, as Vajpayeeji
said, We. hold the administration of Tamil
Nadu in trust. ~ Have we discharged that trust
reasonably well? Have we committed a
breach of that trust? ~We have not committed
any breach of that trust. We have tried to bring
stability and direction and some order to the
very chaotic conditions which were there in
Tamil Nadu.

Madam Deputy Chairman, I am grateful to

the honourable Members for parti-* cipating in
this debate and sharing with us their views. |
would still hope that after my reply they will
see the reasons behind the Governor's report the
logic of the situation and support this Resolu-
tion.

SHRI VIRENDRA VERMA
Pradesh); May I seek a clarification?

(Uttar

THE DEPUTY CHAIRMAN; No, no.

SHRI MURASOLI MARAN; We are
against this undemocratic, authoritative,
Resolution ~ We are walking out.

.(At this* stage some honourable
Members left the Chamber.)

THE DEPUTY CHAIRMAN; Earlier in a
lighter vein I said something about the Tamil
Nadu Assembly. I did not mean any
disrespect or reflection on the
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Assembly. It was said  purely in  a
lighter vein and it may be treated so.

Now I am putting the amendments to vote.
First Mr, Subramanian Swamy's
amendment..

SHRI SUBRAMANIAN SWAMY; I have
to say something on my amendment. ..

THE DEPUTY CHAIRMAN; No, no;
I cannot allow you now, I am putting
. the amendment to vote.  The question

"That in the said Resolution for the words
'for a further period of six months with
effect from the 30th July, 1988' substitute the
words 'up to the 15th September 1988"."

The motion was negatived.

7.00 P.Mm.

THE DEPUTY CHAIRMAN: I shall now
put the amendment moved by Shri Murasoli
Maran to vote.

The question is:

"That in the said Resolution for the
words 'for a further period of six months
with effect from the 30th July, 1988,
substitute the words 'up to the 30th August,
1988'."

The motion was negatived.

THE DEPUTY CHAIRMAN: I shall now
put the Resolution moved by Mr.
Chidambaram to vote.

The question is:

"That this House approves the conti-
nuance in force of the Proclamation issued
by the President on the 30th January 1988,
under article 356 of the Cons'itution, in
relation to the State of Tamil Nadu, for a
further period of six months from the 30th
July, 1988."

THE DEPUTY (CHAIRMAN: Th: Ayes
have it, the Ayes have it, the Ayes have it.
The motion is adopted...
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SHRI G. SWAMINATHAN: The Noes
have it----- {Interruptions) ----- The Noes

have h...(Interruptions)—.

THE DEPUTY CHAIRMAN: It has
already been passed. What can be done?
(Interruptions) . .

SHRI G. SWAMINATHAN: I do not
understand "*-(Interruptions) -The question is
that it has to be voted and I have to register
my vote against it (Interruptions)... Why not? -
(Interruptions)—

THE DEPUTY CHAIRMAN: Those who
do not want the Resolution to be passed may

pleased stand up.

SHRI M. KADHARSHA (Tamil Nadu):
Madam, you are creating a new precedent It is

not correct... (Interruptions) ....

SHRI G. SWAMINATHAN: Where is the
precedent for this? .... (Interruptions) ...

SHRI M. KADHARSHA: This is not an
elementary school for us to stand up
(interruptions)

SHRI G. SWAMINATHAN: We want a
Division and there is no other way. We ask for
a Division and you have to order a Division
and there is no other alternative -
.(Interruptions)... Where is the rule for what
you are saying? You give your
(Interruptions) —

ruling.. .

THE DEPUTY CHAIRMAN: You see, |
have no objection, but.. . (Interruptions)

SHRI G. SWAMINATHAN: I am pressing
for a division. You give your ruling and I will
abide by your ruling. Even if one Member

says, "The Noes
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have it."; you have to call for a Division.
(Interruptions)

THE DEPUTY CHAIRMAN: You sece.
Rule 252(3) says:

"If the opinion of the Chairman as
to the decision of , question is chall
enged, he may, if ke thinks fit, ask the
members who are for "Aye" and those
for "No" respectively to rise in their
places and. on a count being taken, he
may declare the determination of the
Council. In such a case, --------- v (In
terruptions)... In such a case, the names
of the voters shall not be recorded."

So, 1 will choose this method... (Interr-
uptions)... Therefore I will say first that those
who oppose the Resolution may please stand

up.

SHRI G. SWAMINATHAN: We are voting
against the Resolution. You give your ruling
and we will abide by your ruling. We want to
say and we want to record that we are against
this Resolution. So you give y°ur ruling and
we will abide by your ruling.

THE DEPUTY CHAIRMAN: No,
first T will say.. (Interruptions)... lust
a minute, please... (Interruptions) .... First,
I will ask those in favour of the Resolution
to get up.

Those who are in favour of the Resolution
may please get up.

Now, those who are not in favour of the
Resolution may please rise in their seats.

{After taking a, count)

THE DEPUTY CHAIRMAN: The Re-
solution is passed.

The motion was adopted.



